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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

Original Applicatien Ne.1502 ef 2002.

Allahabad, this the 2nd day ef March,200S.

Hon'ble Mr, A.K. Bhatnagarl TeM,

Urmila sSingh,
W/o late Sri Mahendra Pratap Singh.

Ajai Pratap Singh
S/e Mahendra Pratap Singh

Beth resident ef 1/5 Sewagram Ceoleny
Dada Nagar Kanpur,

eoe .AppliCant.

By Advecate : Shri S.C. Tiwari

i,

2,

3.

4.

shri H.8S. Srivastava
vVersus
e

The Unien ef India,
threugh Defence Secretary,
Seuth Bleck, New Delhi.

The Contreller General Defence Accounts
(C.G,.D.A.) West Bleck=5, R.K, Puram,
New Delhi,

The P.C. of F&A the Principal Centreller
ef Fingnce and Acceunts, 10A S.K. R. Bose Reoad
Kolkata.

The Centreller ef Finance,
Account Audh Upasker Bhawan G.T. Read
Kanpur,

e+ o6 o cRESPONdents,

(By Advecate : Shri S. Singh)

ORDER

By Hen'ble Mr, A.K. Bhatnagar, J.M. :

By this 0OA, the applicant has prayed feor a

directien te give suitable pest by virtue ef proper

AW -
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appointment as per qualificatien ef applicant Ne.2 ané
pay him salary accerding te law en cempassionate greund

under Dying in Harmess Rules,

e The brief facts as per the applicant are that the
fathee of the applicant died en 14.6,2002, while working

as Accounts Officer in the respendents establishment., An
application was sent te the department by the mether ef the
applicant en 11,7,2002 (Annexure-2) te appeint his sen

en cempassienate ground., The mothe{/of t§g4?pplicanh
appreached the Autherity and was tel&i}he matter is

under censideratien and she will be infermed accerdingly.
When ne actien was taken by the department she filed this

OA .

3. Learned counsel fer the applicant peinted eut

that in Para 10 ef the counter affidavit f£iled by the
respendents ;;;#; it has been admitted that the case eof

the applicant is still under censideratien and administrative
actien is net cempleted se final decisien has been taken

in this case,

4. I have gene threugh Para Ep.of the counter affidavit
wherein it has speciﬁcanyrf{:”aied that the matter is
under ceonsidératien and administrative actien is net
cempleted so no f£inal decisien has been taken in this
case, The report furnished by the welfare efficer is

under active censideratien.

5% Learned counsel fer the respendents resisting the
claim @f the applicant, filed a ceunter affidavit and
submitted that the applicatien filed befere this Tribunal

is premature as ne final decisien has yet been arrived

x%/ s

by the department.



6. After hearing the counsel fer the parties, I
o

deeméd it apprepriate te issuta direction te Cempetent
Autherity/Respendent Ne.3 to take early decisien in the
matter, in view of the statement already made igAPara 10

v}

and Para 11 ef the counter affidavit.ﬁyithin a period of

four menths frem the date of receipt of cepy of this erder,

7 5 Accerdingly, the OA is finally dispesed of with
a directien te Competent Autherity/Respendent Ne.3 i.e.
P.C. ®f F & A the Principal Contreller ef Finance and

Accounts, te decide the matter as stated in para 10 ef
the ceunter affidavit by a reasoned and speaking erder
within a peried ef feur menths frem the date ef receipt

of copy ef this order, Ne eorder as to cests,

Vi
Member (J)



